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house rent allowance, have as a conse-
quence increased. Only in the case of
employees in Class ‘A’ and ‘B-1’ cities who
are in occupation of Government accom-
modation for which rentis actually paid at
10 per cent of pay, increased deduction from
pay has occurred. This, however, cannot
be helped since Dearness Pay is reckoned
uniformly as pay for both house rent al-
lowance and house rent recovery.

MiINERALS DEVELOPMENT AND REGULA-

TION AcCT

145. SHRI BABUBHAI M. CHINAI :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS be pleased to state :

(a) whether some State Governments
have expressed opposition to the proposed
Central Government’s amendment of Sec-
tion 3o(A) of the Minerals Development
and Regulation Act affecting right of the
Staétcs to impose royalty on mining leases;
an

(b) ifso, the names of such State Govern-
ments?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANNATH RAO)
(a) and (b) Out of the replies received
from the coal producing States, the State
of Bihar has opposed the amendment.
Replies from the Governments of Andhra
Pradesh, Maharashtra, Orissa and West
Bengal are awaited.

AvLecaTiON Acainst L.I.C. OrrFiciaLs

146. SHRI M. M. DHARJIA : Will
the Minister of FINANCE be pleased to
state :

“(a) whether it is a fact that the Chair-
man of the L.I.C. has recently received a
representation sent by the Zonal President
of the National Federation of Insurance
Field Workers of India (North Zone),
dated _May 25, 1959, making serious
allegations against certain L.I.C. official
in allotting the premises of the L.I.C. ; and

(b) if so, what action has been taken
by Government in the matter?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JA- :

GANNATH PAHADIA) : (a) and (b)
Yes, Madam. The Chairman has recei-
ved a letter dated the 29th May, 1969
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on the subject. As it is an internal mat-
ter of the Life Insurance Corporation,
the Corporation has to consider it and not
the Government. The Chairman has
enquired into the matter and submitted a

report to Government. The report is
under consideration.
REQUIREMENT OF COPPER IN INDIA

147. SHRI N. R. MUNISWAMY :
will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased t state:

(a) what is the total requirements
of copper in India and how much out of
it is imported; and

(b) whether there is any scheme to
prospect for copper ore in our country, if
so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND ME-
TALS (SHRI JAGANNATH RAO)
(a) Against the estimated requirement of
77,200 tonnes of copper during 1968-69,
the imports of copper and alloys, was
43,023 tonnes.

(b) Prospecting of copper is being carried
out by the Geological Survey of India.
Sizeable copper ore bodies have been
located in Singhbhum District of Bihar,
Jhunjhunu and Sikar Districts of Rajasthan
and Guntur District of Andhra Pradesh.

A search for Base-metal deposits inclu-
ding copper by Aerial Geophysical Surveys
followed by ground work has also been
taken up. The aerial survey has covered an
area of 91,400 square Kilo-meters in Arr-
avali Region in Rajasthan, Eastern Cudda-
pah Basin in Andhra Pradesh and parts of
Bihar-Bengal. The ground follow up ac-
tion is in progress in all the three areas.

Investigation in other promising areas
are also under way.

Bank oF CEYLON

148. SHRI N. R. MUNISWAMY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Govern-
ment of Ceylon have sought the permission
of the Government of India to open
branches of the Bank of Ceylon in India;
and

(b) if so, what is the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) aad (b) No. such formal
communication las so far been received
from the Governr ient of Ceylon. However,
an informal enqiiry was made whether
the Indian authorities would agree to
allow Ceylonese lanks to open branches in
India, The Ciylonese authorities have
been informed t. at in principle Govern-
ment have no objection to agreeing to
allow Ceylonese janks to open branches
in India on the sa ne terms on which banks
from other count res are allowed to open
such branches.
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+[SEwWAGE sysTEM (N CorporaTiON CiTIES

149. PANDIT BHAWANI PRASAD
TIWARI : Will th: Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(2) the names of Corporation cities
in India which have sewage system
and the Bhangis '.ave not to carry re-
fuse as head loads;

(b) the details f the plan for intro-
ducing sewage sy tem where it does not
exist, particularly during the Gandhi
Centenary year; and
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(c) whether the Government of
Madhya Pradesh asked for any assistance
for implementing schemes regarding
sewage in any city in that State?]
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t+{THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT(SHRI B. S. MURTHY) : (a) to
(c) The information is being collected
and will be laid on the Table of the
Sabha].

StorpING OF WORK BY CONTRACTORS

150. SHRI K. P. SUBRAMANIA ME-
NON : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the contrac-
tors in Delhi have recently stopped cons-
truction work demanding increased rates
for the jobs undertaken; and

(b) if so, what are the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Madam.
The stoppage of work lasted from 23rd
June, 1969 to 28th June, 1969.

(b) The contractors demanded that in
respect of the works which were in progress
they should be compensatcd to the extent
of the total extra cost which they would
incur as a result of revision of minimum
wages under the notification issued by the
Government on the 19th May, 1969.
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